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the privileges of hon. Members and it will be 
my continuous and incessant endeavour to 
regulate the "proceedings of the House in a 
way that would be in keeping with the highest 
traditions of this noble institution and further 
enhance the prestige and the dignity of the 
office of the Deputy Chairman. But this can 
only he possible if every section of the House 
as well as individual Members extend to me 
their full co-operation and support in 
conducting the business of the House in a 
manner that would do credit to us all. I will 
depend upon the co-operation from every 
Member of this House, on whichever side of 
the House Jie may be sitting. 

Once again, I am thankful to you for the 
words and sentiments you have expressed, to 
tlhose who have sponsored me and to those 
who have supported me, and I assure you all 
of my complete devotion to the service of this 
House. 

PAPERS LAID ON THE TABLE 

Proclamation issued by the Governor of 
Jammu ana Kashmir 

THE MINISTER OF HOME AFFAIRS 
(CHAUDHURY CHARAN SINGH): Sir I 
beg to lay on the Table a copy of the 
Proclamation No. P-1/1977, issued by the 
Governor of Jammu and Kashmir on March 
27, 1977, in relation to the State of Jammu 
and Kashmir. [Placed in Library, See No. LT-
13/77]. 

I. Notification under the Customs Act, 1962, 
and Related Paper. 

II  Notifications under   the    Customs Tariff 
Act, 1975. 

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI H. M. 
PATEL): Sir, I beg to lay on the Table— 

I. A copy (in English and Hindi) 
of the Department of Revenue and 
Banking     Notification     G.S.R.      No. 

14(E) dated the 12th January. 1977, under 
section 159 of the Customs Act, 1962, 
together with an Explanatory Memorandum 
thereon. [Placed in Library.    See LT-
11/77], 

II. A copy each (in English and Hindi) of 
the following notifications of the 
Department of Revenue and Banking, under 
sub-section (2) of section 8 of the Customs 
Tariff Act, 1975:— 

(i) Notification G.S.R. No. 877 (E), 
dated the 13th November, 1976. 

(ii) Notification G.S.R. No. 13 (E), 
dated the 12th January, 1977. [Placed in 
Library. See No. LT-11/77 for (i) and 
(ii)]. 

REPORTS OF THE COMMITTEE ON 
SUBORDINATE     LEGISLATION 

SHRI MULKA GOVINDA REDDY 
(Karnataka): Sir, I beg to present the Twenty-
third Report of the Committee  on  
Subordinate  Legislation. 

Sir, I also present the Twenty-fourth 
Report of the Committee on Subordinate  
Legislation. 

CALLING ATTENTION TO A MATTER OF 
URGENT PUBLIC IMPORTANCE. 

Undemocratic and Unwarranted   Dis-
solution of the Jammu ana Kashmir 
Legislative Assembly 

SHRI V. B. RAJU (Andhra Pradesh) : Sir, I 
beg to call the attention of the Minister of 
Home Affairs to 
the  undemocratic  and     unwarranted 
dissolution    of    the    Jammu     and Kashmir 
Legislative Assembly on the basis of the advice 
tendered by the Chief Minister of that State. 

THE MINISTER OF HOME AFFAIRS 
(CHAUDHURI CHARAN SINGH): Sir, I 
read a statement on the problem of Jammu 
and Kashmir with your permission,  Sir. 
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Following statement of the Leader of the 
Congress Legislature Party withdrawing his 
party's support to Sheikh Abdulla 
Government, the Chief Minister advised the 
Governor to dissolve the Legislative 
Assembly. As the advice was given in terms 
of Section 35(2) of the J & K Constitution, the 
Governor acted upon the advice given by the 
Council of Ministers. The Governor is 
empowered to dissolve the Legislative 
Assembly by invoking provisions of secion 
35(2) of the State Constitution. 

The question that is perhaps agitating the 
members is why the Governor has not 
explored the possibility  forming an alternative 
Government when the Congress Legislature 
Party claiming majority in the House had 
openly withdrawn its support. The Governor 
has acted within the framework of the 
Constitution. Section 35(2) provides that "All 
functions of the Governor except those under 
sections 36, 38 and 92 shall be exercised by 
him only on the advice of the Council of 
Ministers". Having regard to the above 
provision, the Governor acted on the aid and 
advice of his Council of Ministers. 

The budget for the financial year 
commencing 1st April, 1977 has yet to be 
passed. In the event of the dissolution of the 
House without the necessary financial 
appropriation and grants being available, it 
was not possible for the Government to con-
tinue to function in accordance with the 
provisions of the Constitution of the State. 
The Governor, therefore, proposed taking 
action under section 92 of the State 
Constitution with the concurrence of the 
President. Having regard to all the aspects of 
the situation, the cocurrence of the President 
under clause (5) of section 92 of the J & K 
Constitution was conveyed to the Governor. 
The Governor thereafter issued on 27-3-1977 
the Proclamation imposing Governor's Rule in 
the State for a period of six months. 

SHRI V. B. RAJU: It is for the iirst time 
since Independence that a 

Governor's Rule was imposed in Jammu and 
Kashmir. Sir, there are two aspects—one is 
the Constitutional aspect and the other is the 
political aspect. I would lay stress on the 
Constitutional aspect and I would just dilate 
upon the issue by going into the political 
aspect too. 

Sir, there are two actions of the Governor I 
am °nly sorry—I can easily see the difficulty 
of the Government, the Government had n(Jt 
much time—this House was not informed of 
the action of the Governor, most 
undemocratic action in the annals of the pre-
indepedence history of the country and after 
independence also. 

Sir, the Indian Constitution doea not 
visualise a dictatorial or authoritarian rule in 
any form. If my friend, the hon. Home 
Minister, will bear w_>th me and if he seeks 
the advice of the Constitutional experts, only 
in emergent situations the President rule is 
visualised and even then it is not the 
President's rule, it is a Parliament rule. On no 
occasion, at no place in this country a single 
person's rule, an ex-civil servant's rule, rule of 
a person who is appointed— his assumption 
of executive functions, legislative functions 
and financial powers—is visualised. Nowhere 
and it never happened in the 30 years of the 
independent existence of this country. This is 
the first time. I am not importing any emotion 
or any politics into this. I would like this 
matter to be thoroughly examined because it 
is the first undemocratic action after this new 
Government has assumed office. Without fear 
of contradiction and with a sense of res-
ponsibility, 1 am making this statement 

Let us examine the constitutional aspect. 
There is the Constitution for Jammu and 
Kashmir. Under Article 370, they have a 
special privilege. Sir, this country has 
struggled for quire a length of time to bring 
the people of Jammu and Kashmir into the 
mainstream of politics of this 
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country and they succeeded in 1S64, when 
Article 356 was extended to Jammu and 
Kashmir. Article 356 applies to Jammu and 
Kashmir. Any impression that Article 356 
does not apply to Jammu and Kashmir is an 
erroneous impression. 

Sir, what does Article 356 say? "If the 
President on receipt of a report from the    
Governor of  a state      or otherwise, is 
satisfied that a situation has arisen in which the    
goverments of the State cannot be carried on     
in accordance with the provisions of tnis 
Constitution, the President may      by 
Proclamation—." There is a not below that: "In 
clause (1) of article 356, references to 
provisions or provision of this Constitution 
shall, in relation to the State of Jammu and 
Kashmir, be construed as including references 
to provisions or provision of the Constitution  
of     Jammu     and     Kashmir". Section 92 of 
the Jammu and Kashmir Constitution is not a 
substitute of Art 356; it is under the umbrella 
of Art. 356. Sir,   let this     be examined. When 
the Governor actually    reports to the 
Government of India,    to the President, that 
there is a break down and even   Section 92 
provides that he should come for actual 
concurrence of the  President—then  the      
President is  actually seized of    the     matter. 
The  President  is     advised by      the Council      
of      Ministers    and      the Council of    
Ministers in this     case advised the President 
unconstitutionally, wrongly. They have 
violated the provisions of the      Constitution    
and they should bear the      responsibility for 
this act. 

When the matter came before the President 
for concurrence, he should see what has 
happened there. What is the communique we 
have got here which the Governor issued? 
What is the report of the Governor? I1 should 
be placed on the Table of the House. 
Parliament has been ignored, the sovereignty 
of Parliament has been eroded. Sir, we 
demand what is the Governor's report ? 

Then I come to the actions of th<3 
Governor. There are two actions, flis first 
action was to dissolve the Assem- 

bly. He has not referred to the Oov-ernment of 
India. It was not necess-sary. It i? within his 
competence. He acted on his own. He created 
a crisis, i never found any irresponsible civil 
servant like this present Governor who has 
created the crisis in JammM and Kashmir 
when the salaries have to be paid. 

Before 31st March, the budget was 
to  be  approved.  I  don't  import  any 
emotion:   I am only pleading with a 
loud voice that 31st   March was   the 
last day. The Government would come 
to a standstill if the salaries    were 
not paid. What do we do? Who ad 
vised him to dissolve the Assembly? 
Is it the Chief Minister or the Council 
of Ministers? You don't know. Under 
the Section of the Jammu and Kash 
mir Constitution. It is the Council of 
Ministers.   On 25th March,  sir,     the 
party which  placed Sheikh Abdullah 
in power had written to the Governor 
that they  had withdrawn their sup 
port.   It is not that the Governor was 
kept in darkness because the Congress 
Party felt with all seriousness that the 
budget must be approved before the 
31st March. The Congress Party could 
have thrown him out on the floor of 
the Houee. No, it did not like to     do 
that way it did not like to create a 
crisis. It apprehended that Sheikh Ab 
dullah might behave like that. What 
the Congress Party apprehended came 
true. They told the Governor      that 
they  withdrew     the  support.      The 
Governor was sitting in Delhi   when 
the crista was going on. Why did he 
sit in    Delhi    when the     crisis was 
going on  there? The      Assembly 
was not dissolved at the time. Where was the 
need for consultation with the Home Ministry 
here? He had inherent powers to dissolve the 
Assembly. He need not seek your permission 
to dissolve the Assembly. He sat here for a 
few days; he went back. By that time the Con-
gress Party had, through a resolution, 
conveyed to the Governor, with the signatures 
of nearly 44 Members out of a House of 73 
that they would form the Government     to  
discharge 
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the democratic responsibilities of getting the 
budget passed, the employees being paid 
salaries, the State to run, the Government to 
run. The Governor ignored this. And he has 
taken tthe advice of the Chief Minister. 

Sir, the Janata Party was complaining that 
the Congress surrendered to an extra-
Constitutional authority. I would humbly 
submit before the House that Sheikh 
Abdullah, before he was actually relieved of 
his office, communicates to Mr. Jayaprakash 
Narayan : "I have advised the Governor to 
dissolve the Assembly to go to the polls, and I 
am relinquishing my office today." And he 
sends a telegram. Which is the extra-Cons-
titutional authority when the Chief Minister 
seeks guidance from Mr. Jayaprakash Narayan 
and not from the House? What should the 
Governor have done after the advice had 
come? He should I have verified whether it 
was the decision of the Council of Ministers 
or not. No where in the Constitution is it said 
that the Chief Minister is competent to advice. 
It is the resolution of the Council of Ministers. 
By that time six Congress Ministers resigned. 
So, the Governor should have taken into 
consideration the realities of the situation, 
what the position of the Government was and 
what the position of the Chief Minister was. 
He simply,, technically, takes shelter under 
that section and says,' "I dissolve the 
Assembly." Did the Governor consider that by 
dissolving the Assembly what will happen to 
the budget? Was the Governor sure that a 
Government could not be formed there when 
44 Members out of a House of 73 plus 
Independents also; the group led by Mr. Lone 
also was supporting tihem—wanted to form 
the Government? He actually uses his strong 
hand and dissolves the Assembly. That is the 
story so far. The Governor has created a crisis 
there. Then he comes to Parliament for the 
concurrence of the President under section 92 
and says, "Please give me concurrence." 
Concurrence for what? Should concurrence be 
given for his dictatorship there,  for his    
authori- 

tarian rule there? The President immediately 
ought to ^Save'sald.. {Interruption). ..It is on 
constitutional points; I am not repeating any 
points. (Interruption) 

Sir, if that is so, let scope be given for a 
debate on this question in this House. We are 
ready for it. We want such a debate. It is a 
very serious matter and I am not importing 
any other thing into it excepting facts of 
Constitution. The Council of Ministers advise 
the President. See article 356. Article 356 is 
there. It applies. While applying article 356, 
the President would take section 92 also into 
consideration. That is the actual position. Can 
anybody contradict this point? There are 
authorities to quote. When there are two 
articles or two sections contradicting each 
other, that which is latter is to prevail and, in 
the Constitution, whatever is latter would 
prevail over the earlier one. It is, by 
implication, a repeal. Let any constitutional 
authority study it. This application of article 
356 or extension of article 356 to Jammu and 
Kashmir happens later on, in '64. They 
completely ignored it. Under article 356, 
Parliament comes into the picture. When the 
Assembly is not there, Parliament comes into 
the picture. Parliament authorises the 
President actually to take some executive 
action and be responsible for it when the 
President, in turn, entrusts the Governor. 
There is a specific clause: "...declare that the 
power of the Legislature of the State shall be 
exercisable by and under the authority of 
Parliament." Always the legislative powers are 
exercised either by Assembly or by 
Parliament. These powers are not exercised 
either by the Governor or even by the Pre-
sident. No such visualisation is there. Sir, the 
Governor says that he is assuming legislative 
functions. Let section 92 be read by anybody 
on that side and let it be said that there is a 
specific power given to the Governor to 
assume legislative functions. It is not so. I will 
read section 92. 

"... assume to himself all or any 
functions of the Government of the 



LShri V. B. Raju] 
State and all or any of the powers vested in 
him or exercisable by any body or authority 
in the State." 

Any body or authority' is a Corporation or 
some autonomous body, not Legislature. The 
same wording has been taken here from the 
Constitution. 

The  second  part of     the     article says, 'the 
legislative powers be vested in    Parliament.;    
That    is    omitted here.   But in clause 4 it is 
said,    'if the  Governor     by     a     
proclamation under this section assumes to 
himself any powers of the Legislature to make 
laws  with  reference   there'.    But  is there any 
power there.    There is no specific power. With 
his proclamation there is no specific power to 
assume the  legislative   functions.   The   Gov-
ernor  has  violated   the   Constitution even of 
Jammu and Kashmir by   assuming the 
legislative functions.   Sir, even    if    you    
concede    the    legislative    functions,  what      
about    the financial powers?   Even the 
President of India  under the President's  Rule 
does not have the financial powers. The 
financial powers are with Parliament. The  
Governor  cannot     assume     the financial 
powers.      Even the Jammu and  Kashmir   
Constitution   does   not empower   the    
Governor   to   assume such   powers,   much  
less  the   Indian Constitution under article 356.   
I hold article 356 is applicable to    Kashmir. 
When the people of Kashmir want to b'e in the 
mainstream and when they say that article  356 
should apply to them—and  they  had  it   in   
1974—the present  Government  says,     "No;  
no. You are not in the mainstream. You are 
separate. You are exclucive". Is it so, Sir?    The 
Governor in a press communique   says   that 
ihe   is   going to   pass  the  Budget.    Who   is  
he  to pass the Budget?     Where    are    the 
powers for him to pass the Budget? It is 
Parliament alone which is competent to pass the 
Budget.    Sir,   'no taxation without 
representation',    let us take it.   This is the basic 
characteristic  of  a representative  Government.   
Who is the Governor to pass the Budget? 

AN  HONOURABLE MEMBER:  He 
should be removed. 

SHRI V. B. RAJU: Not only removed. We 
will not allow him to go like that. It is a 
Constitutional matter. A crisis has been 
created. Leave politics. I have not spoken 
about politics. The Congress actually has the 
right to be in power. It has been denied. 
History will record it. I am not going to beg 
for power. The Congress had sacrificed its 
powers and given to Sheikh Abdullah. We are 
not going to beg for office. The point is that of 
Constitutional break-down. I charge this 
Government that it has violated the Consti-
tution, that it has created a crisis in Jammu 
and Kashmir. 

In the other House, it seems, the 
Government have premised elections there. 
Where is tihe question of promising election? 
We have the right to have elections and we 
will face the election. It is not magnanimity. 
We had given them the General Elections tc 
fight freely. We have to save democratic 
values and democratic norms. Therefore, Sir, 
the democratic norms should be preserved 
and the whole thing should be reviewed. I 
would demand that there should be a debate 
on the subject in the House. 

 
SHRI LOKANATH MISRA (Orissa): Sir, 

on a point of order. The previous procedure 
used to be that whenever there was somebody 
calling_the attention of the House and the 
Minister in regard to some subject, the 
Minister would reply to him immediately. I do 
not suppose Mr. Sunder Singh Bhandari is in 
charge of Home Affairs. I won't suppose so. 
Therefore, I would plead with you to ask the 
Home Minister to immediately reply and then 
you may call the next Member. 

SHRI   BHUPESH   GUPTA    (West Bengal): 
Sir, let us follow the procedure which we have 
been following. I I    think they are quite right.   
When an 
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intervention is made, the Minister replies. 
Then follow the other aspects 0i the question. 
Of course, sometimes it has happened that all 
the questions and statements were made first 
and then the reply was given at the end. But it 
seems that it is the desire of the House that a 
reply should follow immediately after the 
points have been raised in the Calling 
Attention. Let Mr. Charan Singh reply to it 
and then let U3 proceed ahead. 

MR DEPUTY CHAIRMAN: There will bre 
two ways of handling a motion of this nature. 
The first is Hon. Members may raise their 
points, make brief observations and the 
Minister replies. The other procedure is that 
the members make their observations and at 
the end the Minister replies. But it seems there 
is nothing to insist by way of procedure here 
and if the House wishes—as it does appear 
here —I would request the Home Minister to 
make a speech. 
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under section 92 of the State 

Constitution the. Govei*ior had no choice 
except to act on the advice of the Council of 
Ministers. 

 

"All functions 0f the Governor, except 
those under sections 36, 38 and 92, shall be 
exercised by him only on the advice of the 
council 
of Ministers." 

SHRI V. B. RAJU: Sorry for the 
interruption. The statement of the leader of 
the Congress Party 
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SHRI MOHAMMAD YUNUS SALEEM 
(Andhra Pradesh): Sir, I rise on a point of 
order. 

(Interruption) 

MR. DEPUTY CHAIRMAN; Order, 
please. 

SHRI MOHAMMAD YUNUS 
SALEEM: Sir, it has appeared in the 
papers that while forwarding the 
statement of the Leader of the House, 
the Congress President had also ap 
pended a list of the members of the 
legislature who were supporting the 
•Congress  Party ____  

MR. DEPUTY CHAIRMAN: This is no 
point of order. 

SHRI        MOHAMMAD       YUNUS 
SALEEM: ___ and reducing the ruling 
party  to a minority.    Has this been brought t0 
his notice? 

 
SHRI V. B. RAJU: One word.... 
CHAUDHURI CHARAN   SINGH: I d0  

not yield. 
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SHRI V. B. RAJU; My point is not 
answered. I actually seek youe protection. 

12 NOON 

 
SHRI V. B. RAJU: Sir, £ince you are 

standing now, I will sit down. But you would 
have heard me. Two points I mentioned.   
One is about the 

dissolution by the  Governor and the 
other is.............. 

(Interruptions) 

 

SHRI V. B. RAJU: ...whether 
article 356 is actually_______ (Interrup 
tions) ____ 

MR. DEPUTY CHAIRMAN; Points 
cannot be raised like this because there will 
be no end to the discussion. We have certain 
rules for conducting the proceedings and 
there cannot be any such interruptions. We 
have a procedure which means that all the 
Members speak and the honourable Minister 
replies and we should go like that only. 

 
SHRI V. B. RAJU: Sir,, it is really a 

clarification that I am seeking. I want to 
know whether the Minister agrees that article 
356 i& actually extended to the State of 
Jammu and Kashmir and whether the 
President, when acutally he gives his 
concurrence, is to abide by it Or not. 

AN HON. MEMBER: Sir, on a point 
of order....  (Interruptions)' 
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MR. DEPUTY CHAIRMAN: There cannot 
be any point of order now. The matter is 
under discussion. 

 

"If the President on receipt of a report 
from the Governor of a State or otherwise 
is satisfied that a situation has arisen in 
which the Government of the State cannot 
be carried on in accordance with the 
provisions of the Constitution, etc. etc—" 

 
"....including provisions for suspending 

in whole or in part the operation of any 
provisions of this Constitution relating to 
any body or authority in the State." 

In clause (1) of article 356,. references to the 
provision or provisions of this Constitution 
shall, in relation to the State of Jammu an^ 
Kashmir, include reference to the provision 
or provisions of the Constitution of Jammu 
and Kashmir, and.... 

SHRI V. B. RAJU: If you do not mind, it 
is a question of debate. The provisions of 
section 92 of the Jammu and Kashmir 
Constitution are no substitutes  to   article  
356.   Please    read 
the word 'including................. '. Therefore, 
my submission is that when the matter 
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comes before the President, the Presi 
dent should see how the application 
of section 92 is violating article 356 
of the Constitution. By extending 
article 35-6, the matter will come 
before Parliament within two months, 
and ___  

MR  DEPUTY    CHAIRMAN:    You have 
made your point 

 

MR.   DEPUTY  CHAIRMAN:       Mr. 
Bhupesh  Gupta. 

SHRI BHUPESH GUPTA: The whole 
development in the State of Jammu and 
Kashmir, in our view, is most unfortunate. I 
wish that so soon after the election this 
development had not taken place. It is net our 
intention at this stage at all to go into the 
controversies, much less into the acrimony of 
this matter, As you know, Sir, in the past 
always when tee problem of Jammu and 
Kashmir came before this House, we 
approached it from a broad and national 
angle, avoiding as far as possible controversy, 
heat and exchanges. I cannot recall any debate 
in this House, so far as the State of Jammu and 
Kashmir is concerned, when we went into this 
kind of controversy, heat or exchanges, when 
there was a possibility of bringing some better 
approach to bear on the subject. I think the 
same spirit should be  maintained. 

Sir, you know very well, in this House we 
have been pleading for an accord between the 
Congress Government at the Centre and 
Sheikh Abdullah. Syyed Mir Qasim is siting 
by my side. Once I went to Kashmir when Ihe 
was the Chief Minister there, and I must say 
to Syyed Mir Qasim that he was sincere and 
genuinely concerned about an accord between 
Sheikh Abdullah and the Congress Party as 
we in this House were. That is the spirit in 
which we have to function I think that past 
history should not be raked up again in the 
heat of controversy. Now the question is: 
what to do? It has happened. One can argue 
either way. You are brilliant lawyers sitting 
on both sides of the House and you can give 
arguments and counterarguments.  We  have  
seen  that    the 



 

problems of Kashmir have never been tackled 
by taking strictly legalistic views. The fact is 
that the Congress Party entered into an accord 
or agreement with Sheikh Abdullah and he 
was made the Chief Minister or the head of 
the Government when he did not have any 
majority as such. It goes to the credit of the 
Congress Party. They came to ah understand-
ing that Sheikn Abdullah would rule the State 
of Jammu and Kashmir and he accepted it. 
Now, Sir, I maintain that this should not not 
be given the go-by. Let us not rake this up 
after 60 many years and so much water had 
flown down the bridge. Begin a new chapter 
of understanding in Jammu and Kashmir. I am 
not blaming,, anybody. I am not here to blame 
anybody. You know very well that we must 
have a different type of approach for obvious 
reasons. I do not want to dilate upon that ap-
proach. That approach cannot be brought 
about unless the Government and the 
opposition, especially the opposition which 
has been the ruling party before, come to an 
understanding. Why, Sir, should if not be 
possible for the Government to have mutual 
consultations with the Congress Party and 
others? Even Mrs. Gandhi used to consult the 
opposition on many occasions. That is why I 
would suggest that rather than getting into 
heated exchanges,, we should have a little 
sober attitude in this matter. I hope you will 
appreciate it. 

Sir, the spirit of accord has been broken. 
We are very sorry. The accord was brought 
about due to the goodwill of all concerned—
Sheikh Abdullah on the one hand and the 
Congress Party leadership on the other. We 
also played our part in bringing about that 
accord. Naturally, we are very very sorry that 
it has been broken. How to revive it? After 
all, elections are elections. You come and go. 
What is important is to have a political 
approach of accord in Kashmir. That is what I 
would stress. That should not be given the go-
by  or  abandoned     in any    case. 

87 RS—2. 

Otherwise you will be inviting trouble from 
people who are not friendly to our country and 
who are out to exploit the situation in 
Kashmir. I do not want to name them. But you 
have to be careful about them. Sir, the spirit of 
accord should be there. I think fresh 
discussions are necessary. I would appeal to 
my friends. I do not like to be a constitutional 
lawyer like Mr. Raju or Mr. Antulay. Mr. 
Antulay hardly understands anything of the 
Constitution as I do. But most of the things 
that he said have been rejected by the people. 
That is not the point. Here,, I think that the 
confrontation should be avoided. Elections 
can be fought. I am not bringing in the 
elections. But political confrontation in 
Kashmir should be avoided. The State of 
Jammu and Kashmir should be kept, if I may 
say so, out of the bounds of political 
confrontation. That is wtiv I would like the 
Parliament to be seized of the matter. 
Confrontation should be avoided. It is in our 
national interest. It is in the interest of the peo-
ple of Kashmir. It is in our interest here, 
whether we sit on that side or on this side of 
the House. Sir, therefore, let us not generate 
more heat than is necessary. Let it be over. 1 
would urge upon, before I sit down, Mr. 
Charan Singh and Mr. Morarji Desai to take 
counsel with the leaders of the Congress Party 
and others of the Opposition in order to see 
how the situation can be met, and as I said, in 
order to avoid what I call political confron-
tation which at all costs must be avoided. Let 
certain norms of democratic functioning be 
worked out with a view to maintaining first of 
all the spirit of the accord. If not immediately 
later it is possible to restore it. We have to go 
together. As far as Jammu and Kashmir is 
concerned, the problem must be faced 
together, tackled together in a spirit of give and 
take and mutual understanding avoiding 
tension. And as I was saying friction over a 
matter of this kind will not be helpful to us. I 
said it and I repeat it. Thi« is my appeal to 
you. 
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SHRI V. B. RAJU: Sir, I want to raise a 
point of order. What the Minister has just now 
stated is that he has information that the 
Council of Ministers has advised the Governor 
to take the action. But if you see the telegram 
of Sheikh Abdullah, it says: I have advised 
the State Governor to dissolve the Legislative 
Assembly. He did not say "«r Government". I 
am only pointng out that there is actually a 
discrepancy. I would like him even now to 
verify and inform the House whether there 
Was a resolution of the Council of Ministers 
because the Constitution Stipulates that the 
Council of Ministers should advise the 
Governor. It Is a point which may be clarified. 

 

SHRI V. B. RAJU: Sir 1 am rot asking 
actually the prest/it Government to only copy 
our mistakes but to copy our good elements. 
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it la a  reflection on that   Assembly and it 
must be expunged. 
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SHRI JAGJIT SINGH ANAND: Sir, this 
was not my intention. How can you make this 
observation without listening to me? I did not 
utter a word. Do you think I am making a 
"bahana" on this?    I am sorry Sir, 

on the first day of your occupying the Chair, 
you are attributing mo'i-ves to me. I did not 
expect thia from you. 
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My dear Governor, You will kindly recall my 
discussion with you in Delhi yesterday in respect 
of the situation arising out of the statement of Mr. 
Mufti Mohammed Syed, President of Jammu and 
Kashmir Pradesh Congress Committee. I have 
discussions with the Ministers of my Council on 
the subject. The matter has been examined in all 
its aspects and details. On the basis of the decision 
arrived at as a result of deliberations, I beg to 
advise you to kind'y dissolve the Legislative 
Assembly of Jammu and Kashmir." 

LEAVE OF ABSENCE TO SHRI VENIGALLA 
SATYANARAYANA 

MR. DEPUTY CHAIRMAN: I have to inform 
Members that the following letter dated the 21st 
March, 1977, has been received from Shri 
Venigalla Satyanarayana:— 

"I had an heart attack and am bed-ridden since 
9th of this month. Doctors advised me not to move 
from the bed at least for four weeks. I request you 
to kindly grant me the leave for this session." 

Is it the pleasure of the House that permission be 
granted t0 Shri Venigalla Satyanarayana for 
remaining absent from a'l meetings of the House 
during the 100th Session of the Rajya Sabha? 

(Wo hon. Member dissented) 

MR. DEPUTY CHAIRMAN: Permission to 
remain absent is granted. 


